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Particulars to be examined Endorsement as to result of Examination
1. Is the appeal competent ? — g
N NO — liomnus e | 22 ane A1~
2. (a) Is the application in the prescribed form ? - OUN )W;"b—ﬂ N e o
lialid ikt
(b) is the application in paper book form ? —_ g —
(c) Have six complete sets of the application — a0 N kb
L S.eX§ .
been filed ? Qj \‘)‘ L
3. (a) Is the appeal in time ? — g
(b) If not, by how many days it is beyond
time ?
(c) Has sufficient case for not making the
application in time, been filed ?
4. Has the document of authorisation,Vakalat- g o Sl
nach been filed ?
5. s the application accompanied by B. D./Postal- —_ Y
Order for Rs. 50/-
ge . - # ~ Q,LSN -
6. Has the certified copy/copies of the order (s) — i MpZ et o P F
against which the application is made been w»}, T I it
filed ?
7. (a) Have the copies of the documents/relied

upon by the applicant and mentioned in
the application, been filed ?

{b) Have the documents referred to in (a)
above duly attested by a Gazetted Officer
and numberd accordingly ?
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Particulars to be Examined Endorsement as to result of Examination

(c) Are the documents referred to in ()
above neatly typed in double space ?

" 8. Has the index of documents been filed and
paging done properly ?

9. Have the chronological details of repres- —_— s
entation made and the outcome of such rep-
resentations been indicated in the application ?

'10. Is the matter raised in the application pending — N
before any Court of iaw or any other Bench of
Tribunal ?

11.  Are the application/duplicate copy/spare cop- B

i . ) M& e
ies Styned ?

12. Are extra co pies of the applicatidn with Ann- Ng -

exures filed ?
(a) !dentical with the origninal ?
(b) Defective ?
(c) Wanting in Annxures
NOS....vcevmeneee /Pages Nos........... ?

13. Have file size envelopes bearing full add- —_NG
resses, of the respondents been filed ?

14. Are the given addresses, the registered e S
addresses ?

15 Do the names of the parties stated in the A
copies tally with those indicated in the appli-

cation ?
|
16. Are the translations certified to be true or — NCA-
" supported by an Affidavit affirming that they
are trye ?
17. Are the facts of the case mentioned in item R

' No. 6 of the application ?
(a) Concise ?
o+ (b) Under distinct heads ?

v (c) Numbered consectively ?

i(d) Typed in double space on ene side of the ~ g
paper ?
18.. Have the particulars for interim order prayed ~ AR

for indicated with reasons ?

»

19. ' Whether ail the remedies have been exhaused, — ‘3;; “jﬁ"b_:;;.i G\MC. pes QT S lorn L0,

. ‘ >
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' their reply within 3 weeks from nows The

applicant las ﬁled rejoinder to the counter

filed by the prlvate respondents., Learned

counsel for the applicant may file rejoindexg,

if any, to the.counter; which may be filed by .

? the respondents 1.and 2, within.a week
thereafter, | |

List this case for final hearing

on 23 2.1989,
} " A copy of this arder may be made

; Se .
i learned ehéégjétanding Counsel for the Union
i of India, today. _ _
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Hon' Mr, D.K. Agrawal, J.M.

EN

10/8/89 8uri A,X, Chaturvedi L/C for the applicant
ayu »nrl R,K. Kalra briefholder of Mr. S.C, Badhwar
1/C for respondents Nos. 3 tc 17 are present. |
No Division Bench is available for hearing the
case,
Locrned counsel for the applicants files rejoinder,
keep it on record. Copy of the rejoinder affidavit
meant for counsel for Union of India be given
to the L/Counsel forVMOD ¢ India as und when
he is available,

2 List this case on_28/9/89 for hearing.
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seys that the case before the Hon'ble Supr%me
Court is listed for hearing on 16.1.90,Counsel

earlier also the case in the Supreme Court haq
. adjourned ahd that the appllcant should not ‘be
made to suffer because of"any delay in the ‘
v dlSpOsal of . the matter in the Supreme Court.
We think another opportunlty may be given”to
| Court.in case the hearing beforevtherHon’f sug
‘Court on 16.1.90 materialises. If the hearing.
does not materialise at all,then, this irlbuna
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1 ,Hon ‘Mr Justice Kamleshwar Nath, V. C. _
! Hon' Mr K. Obayya, A.M. - j \ -~
4/1/90 Shri Ramesh Chandra Srivastava respondent No.Jl g

for the apblicant éays that the ‘case pendiﬁg in
the Hon'’ ble Supreme Court has nothing to do with . -
the’ dlsputes in the present case., He'says that-

4

been

have before us the judgment of the Hon'ble Sugreme

reme .

will proceed with the hearing. of the Present

casn..The Case is adjourpges to 9-2-90 for. heaﬁ
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oie ” IN THE CENTRAL ADMINISTRATIVE TRIRUNAL
< . ALLAHADBAD
. ) l1| ; ' PRI @\y{we_ MQA/’\
liI! ' K‘“
: QAN0: S o5 1988, :
FeberOr, o E , .
: DATE OF DECISION
& L -
| ¢ Sk ;@\‘}_V 1 Xeshen PETITIONER
K Q’bn/h JZ MO\'\/\’MGU Advocéte for the
: Petitioner(s) -
VERSUS .
- [ "\ : ’ . ] ‘.
_L}Qgﬁah‘J\ (otan &DdLWVQ-RESPONDENT o
g~ C»U M‘/\t@a-l/ Advocate for the .
_ Y E 9 Respondent(s) :
CORA[J :

THe Hon'ble Mr ému (L W\‘Sﬂh\ V&,
The Hon'ble Mr. K} Obﬁyjﬂ ’ .\,Q;‘;V) -

1. Whether Reporters of loeal papers may be al}owed ‘\0'1(4
to see the Judgement ? v

R 2, To be referred to the Reporter or not 2 . %
3. Whether their Lordshlps wish to see the fair g;,.,
copy of the J.dgement ? _ ' '

Dinesh/ R i

R %

4, Whether to be circulét_ed to other Bench(és ? \&3
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CENTRAL AUMINISTRAIIVE TRIBUNAL, ALLAHABAD
Registration U.A. No.205 of 1988

Syed Khalid Rizvi and Others seeses Applicants
Versus

Union of India & Others +se¢¢es..s Opposite Parties.

Hon.Justice K. Nath, V.C.
Hon., Mr.K. Gbayya , A.M.

(By Hon.Justice Ko Nath, V.C.)

This application under Section 19 of the
Administrative Tribunals Act, 1985 is to quash a
statement of seniority of réspondents 3to 17
promoted I.P.S. Officers of the State Cadre in the
gradation list ‘of I.P.S. Officers of U.P. cont ained
in Annexure-4 dated 24.4.1987. There iIs also a prayer
that an amendment dated 5.7.77 in Rule 9(2) of the
Indian Police Service (Recruitment) Rules, 1954 contained

in Annexure-2 may not be given retrospective effect.

2, The material facts of the case are admitted. The
three petitioners were recmited directly to the Indian
Police Service through an All India Competition conducted
by the U.P.5.C. They were posted in the U.P. Cadre of
the'IPS on 22.7.73 (petitioner No.l), 17.7.75 (petitioner
No.zj_and 14.7.76 (petitioner No.3). Respondents 3 to 17
were recruited originally to the U.P. Police Service and

were promoted to the Indian Police Service on different

'§ates between 25:4.,78 and 26.3.80 as detailed in Annexure~=l.

A



However, they were given years of gllotment of 1972
and 1973. The impugned seniority list, Annexure-4
mentions the date of their continuous officiation in

a senior post from various years some of which precede
while the rest succeed the dates of appointment

of the petitioners. On account of the fixation of
the years of allotment of respondents 3 to 17,they

became senior to the petitioners.

3. The grievance of the petitioners is that the
promotion of the officers of the u.p. Police Service

to the Indian Police Service was fixed at a quota of
25% prior to the impugned amendment of Indian Police
Service (Recruitment ) Rules,_1954 by ‘Anne xure-~2 dated
5.7.77 but by the said amendment, the-quota was
enhanced to 33% % in consequence of which respondents .-
3 to 17 were promoted to the IPS and got the years‘

of allotment making them senior to the betitioners.

It is urged that the said amendment had a retrospective

effect which was not permissible in view of Section

W
g aniet:

I~

3(1A) of the All Indian Services Act, 195) .i2RRB@S

ey addreiiisy, It is ur g ed t h at if the amendment
is not given retrospective effect, the petitioners

would be senior to respondents 3 to 17.

4, Counter and rejoinder have been exchanged and it
is admitted by the respondents that‘benefit of
promotion to the IPS has accrued to them by virtue

of the impugned amendment. Their contention is that
the amendment is not retrospective and that in any
case it does not adversely affect the interests of the
petitioners and therefore it is not inoperative in

»

the manner challenged by the petitioners.
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S. ‘The main controversy in the case is

whether the impugned amendment is retrospective and
is hit by the provisions of Section 3(1lA) of the =
All Indian Services Act,»l95l{ The Section runs

as follows i=
" 3(lA) The-.power to make rules conferred by this
Section shall include the®power to give retrospec-
~-tive effect from a date not earlier than the
date of commencement of this Act to the rules
or any of them but no retrospective effect shall
be given to any rule so as to prejudicially affect
the interests of any person to whom such rule may be
applicable.®
6. We have heard Shri Abdul Mannan for the
petitioners and Shri S$.C. Budhwar for the respondents
at considerable 1ength} A bare reading of Section 3(lA)
makes out that the Govt. is competent to give retrospectiv
effect to rules that may be framed under the Act. It is
not disputed that the impugned amendment to the I.P.S.
(Recruitment ) Rules, 1954 has been made in exercise of’
the powers under Section 3(1) of the All India Services
Act, 1951. Amending Rule 1(2) contained in Annexure-2
clearly says that the amendment shall come into force
on the date of publication in the official gazette.
Admittedly, it was published in the Govt of India Extra
Ordinary Gazette on 5.7.77. On the face of it, therefore,
the amendment was not made retrospective. Indeed, in
para 6(10) of the petition, it is specifically mentioned
that "the amendment dated 5.737 is not retrospective
!
either expressly or impliedly®"., It is futile therefore

to contend that the amendment is retrospective.
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7. The iearned counsel for the applicant however
says that although the amendment is not retrospective,
it has "retrospective effect" within the meaning of the
provision to Rule 3(lA) of the All India Services Act.
We are of the opinion that the amendment does not give
retrospecfive effect.either to the Aﬁending Rule or

to the Rule which had been amended. Rule 9(1) of the
I.P.S. (Recruitment) Rules, 1954 provides that the
Central Govt. may reéruit to the service persons by
promotion from amongst substantive mémbers of the
State Police Service in accordance with such Regulations
as the Central Govt. may make from time to time. ‘Sub |
Rule 2 of Rule 9 from the time of the impugned amendment
provides that number of persons recruited under Sub Rulé
1l in any State shall not at any time_exceed 33% % of
the number of posts as specified in the Schedule to

the IPS (Fixation of Cadre Strength) Regulations, 1955.
Sub Rule 2 of Rule 9 simply says that the promotees'
quota shall not exceed 33% % " at any time". The
expression "at any time" is wide enough to cover all
points 6f time when the number of persons recruited by
promotion is to be determined. If there.are.rules
independently of the amending rule or the rule in

which the amendment is made which bring benefit to
certain persons from an earlier date which they would
not have got but for the aﬁending/amended rule, the
benefit would be relatable to the independent rule and
not to the amending or amended rule. In other words,
the amending/amended rule cannot be said to have

a retrospective effect within the meaning of provision

to Section 3(1A) of the All India Services Act, 1951.



8. The benefit of seniority to the respondents
3 to 17 flows from the I.P.S.(Regulations of Seniority)
Rules, 1954. Rule 3(3) of those rules runs as
follows &=

"3(3)The year of allotment of an officer

appointed to the service after the commence=-
-ment of these rules shall be =

(a) where the officer is appointed to the
service on the result of a competitiwe
examination, the year following the year
in which such examination was held ;

(b) where the officer is appointed to

service by promotion in accordance with

Rule 9 of the Recruitment Rules, the year

of allotment of the juniormost. amongst

the officers recruited to the service in
accordance with Rule 7 of those Rules who
officiated continuously in a senipr post from
a date earlier than the date of commencement
of such officiation by the former.

PrOVided........-"

9. Clause (&) of Sub Rule 3 of Rule 3 concerns
direct recruits like the petitioners; their yeér of
allotment is the year following the year in which their
competitive examination was held. GClause (b) of Sub
Rule 3 of Rule 3 concerns promotee officers like
respondents 3 to 17; their year of allotment will be
the year @;@"auotted to the juniormost of the direct
recruits who had officiated continuously in a senior
post from a date earlier than the date of commenéement
of such officiation by the promotee officers. These
provisions are entirely independent of the provisions
regarding quota of the direct recruits and promotees.

Whenever the quota is varied by increasing or reducing

the nunber of vacancies relatable to one or the other
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. ¢ of B cruitment, the Rule of assighin
Sourcé o p;;ﬁre Tu , : .ghing
of year of allotment in the IPS (Regulations of
Seniority) Rules, 1954 will have its own independent
operation; its operation does not become retrospective

on such variations .which remains where it is.

10. The learned counsel for the respondents

has referred to Rule 6 of the Indian Police Service

Uiecruitmént) Rules, 1954 to point out that under Sub

Rule 2 thereof while initial -appointment of persons

recruited to the serviée by competitive examination

or by se;eqtibn from Emergency Commissioned Officers

has to be made'in the Junior Time Sbale, under Sub Rule &

Vjﬁfthe initial apppintment of persons recruited to the .
service by promotion has to be made in the Senior
Time Scale of pay. The contention is that the policy -
of the law is to give some sort of a weightage to the
promotees on account of their longer length of service
as compared to the direct recruits. Similarly, the
I.P.S. (Reguiations of Seniority) Rules, 1954 do ﬁot
adopt‘any criterion of.the date of entry into service
for the purposes of year of allotment in respect of any'

of these classes of officers.

ll. On the contrary, the learned counsel for
the petitioners contends that the quota rule must go hand
in hand with the seniority rule and the principles

. of seniority of direct recruits vis-a-vis the promotees
as contained in Rule 3 of IPS (Regulations of Seniority)
Rules, 1954 cannot be separated from one another. Thi$
contention does not further the claim of the petitioners;

the seniority rule read with the quota rule on its own

o
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brings benefit of the enhanced quota to the class

in whose favour the enhancement is made.

12. The learned counsel for the petitioners
further says that a reasonable interpretatibn of

the amended Rule coupled with the Seniority Rule

is that appointment/seniority should be subject

to the availability of the post and since the

post became available to the promotees in July, 1977
with the increase of quota from 25% to 33% %, the
benefit of seniority to the promotees should accrue
only on such date after July, 1977 when the post
became available. The learned counsel for the
respondents contends that the srgument rests on the

- fallacious presumption that the posts were not in
existence since before and came into being only

after the amendment of the Rule 1977. e think that
it is not a question of availability or creation of
the‘posts in consequence of fhe amendment; it is only
a question of aliocation of existing posts hetween

the direct recruits and the promotees.

13. There is another angle to the case. The
provision to Section 3(lA) of the All India Services
Act, 1951 purports to prevent the retrospective _
operation of a Rule if the Rule prejudicially affects
the interests of any person to whom the Rule applies.
The petitioners' apprehension is that the enhancement
of quota prejudicially affects the petitioners’

seniority and chances of promotion, The learned counse:



for the opposite parties have referred to the case

.of Upiopn of India & Another Vs. S.K. Krishnamurthy -

and Others 1989 (L1) A.T.C. 892 where the Supreme
Court had held that promotioﬁ is not a right and
the taking away of the chances of promotion do not
constitute deprivation of & right. That case did
not deal with a change of quota between the direct
recruits and the Emergency Commissioned Officefs who
were involved in tha{ case; but the principle)is
well recognised that promotion is not a right. The
Rule which governs grant of promotion or seniority or
Rule which concerns conditions of service and the
power of the President under Article 309 of the
Constitution of India to amend the Rules even
retrospectively is not in doubt. The learned counsel
for the respondents has referred to the case of
K.Jagdishan Vs, Uniop of India & Others 1990 (I) A.l.C.
510 in this connection., There a Rule prescribing certair
qualificaiions for promotion to tﬁe higher posf was
amended on account of which the petitioners! chance
of promotion was adversely éffected. The Supreme Court
held that the amended Rule only affected the embloyees
chances of promotion or his rights to be considered -
for promotion to the 'higher post and that result
could not be considered to give a retrospective effect
‘to the amendmeﬁt of the Rule. There is worth therefore
in the contention of the learned counsel for the
respondents that the so called obstruction in the
alieged claim of the petitioners for promotion on the
ground of seniority cannot be said to be such interest

or right as is adversely affected within the meaning
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of provision to Section 3(lA) of the All India

Services Act.

14. In the case of Eam_gkuuuhﬁij&ihjﬁgﬁg;Jzﬁ
Maharashtra 1974 SC 259 there was a reduction of
quofa from 100% to 50%. The Supreme Court held
that the Rule reducing the quota only affected the
chance of promotion but did not affect the conditions

of the service of the petitioner.

15. In the case of Gopal Bhimmapoa Vs, State of
Karnataka and Others 1988 SCC (L&S) 105 it was held

that the quota rule has to be strictly enforced for
fixation of inter se seniority which must be done

on the basis of quota.

16, The learned counsel for the petitioners
referred to the case of N.K. Ghauban Vs. Sfate of

Gujrat 1977 SC 251 to show that persons officiating
in higher post in excess of the quota have to be
pushed down in the uitimate fixation of seniority.
That decision brings no benefit to the petitioners'
because respondents 3 to 17 admittedly are not in

excess of quota.

17. We may mention that Seniority does not
_ ' ahd -
constitute a person's rankAhat a bare loss of
n.

seniority within the cadre does not constitute
reduction in rank within the meaning of Article

311 (2) of the Constitution of India. The case of
High Court Calcutta Vs. Amal Kumar Roy 1962 SC 1704
and Baradkant Mishra Vs High Court of Orissa 1976

SC 1899 may be seen in this connection.
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18, It is also somewhat strange that while the
amendment in question came into being in 1977,

its operation does not seem to haVe been challenged

in any litigation thus fer., Counsel fof the parties
‘agree. that there has been no decision on this point.
It is quite likely that during the last 12 or 13 years
some rights may have accrued to some officers and
others may have been put back as the present ’
petitioners believe they are. However, not much would
turn upon that consideration because we are not -

examining any question of limitation in this context.

19, On a-careful consideration of all the matters,
we are of the opinion that the grounds of challenge to
the seniority assigned to respondents 3 to 17 contained
in Annexure-4 dated 24.4.87 must fail and that the
panel for promotion dréwn on that basis cannot be said
to be illegal; we fihd that respondents 3 to 17 are
entitled to the benefits of the amendment of the Rule
9(2) of the Indian Police Servicé(Recruitment) Rules,
1954 as contained in Annexure-2 dated 5.7.77. The

'petition must fail,

20. The petition is dismissed., Parties shall bear

their costs.
‘\/Mk’r()/\/ N
Member (A) Vice Chairman

"
Dated the_i{7  May, 1990.
BRKM
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IN THE CENTRAL ADMINISTRATIVE TRIBUKAL,
ADIITIONAL BENCH AT ALLAHABAD

CIRCUIT BENCH LUCKNOW

REGISTERATION No, 2©° OF 1988.@

Syed Khalid Rizvi and others .eceeccee. AFFLICANTS,

VERSUS
Union of 'Indie end others. essccecea RESFONDENTS.
L
1, PARTICULARS OF THE AFTLICANTS;

(n)

(1) Syed Khaligd Rizvi

(i1)Shri Abdul Aziz Rizvi

(iii) Superintendent of Police, Criminal Investigation
Department(Crime Bran'ch), Lucknow,

(iv)Criminal Investigation Department(Crime Branch),
2, Vikramaditye Marg, Lucknow.

(v) Criminal Investigation Department (Crime Branch),
2, Vikramaditya Marg, Lucknow.

(B) (i) Karamveer Singh

(1i)Shri Preti Pal Singh

-

(iii)Senior Superintendent of Police, Azamgarh.
(iv)Senior Superintendent of Police, Azamgarh.

(v) Senior Superintendent of Police, Azamgarh.

(C) (i) Subhash Joshi
(1i)Shri P.C. Joshi
(iii)Supe;intendent of Police, Bijnore.
(iv)Superintendent of Folice, Bijnore.

(v) Superintendent of Folice, Bijnore.
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2, PARTICULARS OF THE RESPONDENTS;

. (1) Union of India through the Secretary, Department of
Home, Government of India, New Delhi.
(2) State of Uttar Pradesh through the Secretary,
Department of Home, Government of Uttar Pradesh,
Lucknow. |
\ , (3)(1) K.P,Tripathi

(1i) Vice Principal, Police Training College 11,

- Mo radabad.
r (i13) Vice Frincipal, Police Training College 11,
Mo radabad.
(4) (1+¢) D.K,Agrawal
(11) Superintendent of Police, Vigilance, Jhansi.
(1i1) Superintendenf of Police, Vigilance, Jhansi.
(5)(1) K.N.,Bhatt
(11) Senior Superintendent of Police, Bareilly.
(134) Senior Superintendent of Police, Bareilly,
(6) (1) Yogendrs Pal
(ii) Commandant, 6th Battalion, Provincial Amed
Constabulary, Meerut,
~ 7 (iii) Commandant, 6th Battalion, Provincial Ammed
Q. ‘ Constabulary, Meerut.

(7) (1) P.P.Srivastava
(ii) Commandar:t, 4th Battalion, Provincial Armed
Gonstabﬁlary. Allahabad.
(iii) Commandant, 4th Battalion, Provincial Armed
Constabulary, Allahabad.
(8)(1) Ahmad Hasan
(11) Senior Superintendent of Police, Gofekhpur.

(i1i) Senior Superintendent of bolice, Gorakhpur.

%,: y,Q\RQ(:‘IQ ;]/: 3-".



(5) (i) A.N.Singh
(ii)'Cbmmandent, Provincial Armmed Constabulery, Moradsbad.
(4i1) Commandant, Provincial Armed Constabulary, M radabad.
(10) (1) R.S.Narain
(11)Comrandant, 40th Battalion,Provincial Armed
Constabulary Haridwar District Saharanpur.
(iii) Commandant, ¢0th Battalion, Provincial Armed
Constabulary Haridwar rdstrict.Saharanpur.
(11) (i) R.C.Srivastava
(ii)Superintendent of Police, Crime Branch,C.I.D,,Luckn:
(iii) Superintendent of Police,Crime Branch,C.I.D,,Luckno:
(12) (1) Bori Lal
(ii) Superintendent of Police, U.P.Vigilance Establishmen
3 Vikxramaditya Marg, Lucknow.
(iii)superintendert of Police,U;P:VigigﬁnCe Establishmen
3 Vikramaditya Marg, lucknow.
(13) (1) H.P.Tripathi
(ii) Superintendent of Police'Kammik',Police Headquarter
Allshabad.
(iii)superintendent of Police(Kammik),Police Headquarter
Allahabad.
(14) (1) T.K.Joshi-
(ii) Senior Superintendent of Police Nainital.

(iii) Senior Superintendent of Police, Nainital.

(15) (1) R.B. Singh
(ii)Senior Superintendent of Police, Aligarh

(iii)Senior Superintendent of Police, Aligerh.

\K-Qf:
Sk Hy
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(16) (i) Menager Pandey

(11) Superintendent of Police, Shahjehenpur.

(iiﬁ)Superintpndenf of Police, Shshjehanpur.

(17)(4) H.F.Misra

11,

(12) Superintendent of Police, Security, Intelligence
Headquarters, Gokhley Marg, Lucknow.
(iii)Superintendent of Folice, Security, Intelligence

Headquarters, Gokhley Marc, Iucknow.

PARTICULARS OF THE OKDER AGAI'ST WHICH AFFLICATICN IS

MALDE.

The application is ageinst the following orders;

(i) Order M. 1-15011/5/66=-1FS.I

(41) Dated 24th &pril, 1987.

(iii)Fassed by the Ministry of Home Affairs, Govt. of
India;
(iv) Subject in brief determinatior of Seniority of

Fromotees, IFS Cfficers of U.P., State, Cadre Quo

Direct IPS Officers.

(i) Order No. Penal drawn by the Government of U.P,

for promotion to the post of DIG in the TIPS Cadre
of the State of U,F,
(ii) Dated: September 19t8,

(iii)Fassed by Government of U.F.

(iv) Subject in brief Promotion to the Post of D.I.G.

in the State of U,F,

St b Ly
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4, g€ ICN OF THE BUNAY, ¢ ‘ :

The matter zelates to the Seniovrity and Selection
for promotion to the post of Deputy Inspertor General of
Police of the promotees in the I,P,S. Ofiiners 4n U, P, Thus
Lu~know Beneh of the Centrel Administretive Tribunal hag
the jurisdiction to deal with and is g0 de~lared by the
applicents, |

S, LIVITATION ¢
The eppli~ation is within limi tation under Section &1
of the Centrel Administretive Tribunalls &ct, 1885 ag the

&0 ~tober 1988 that

Lestc
applisants r2me t¢ know in the last opd:
a2 P anel heg been mde for promotion for the post of b,I1,G,

by the Govt. of U,P, in September, 1988 in whi~h the respondent

No,3 to0 17 hag been tre2ted gsenior to the applirants,

6, FacT- CF THE SE: -
U The Tacts 6f the cOse are given below)

(1) That the applicants were directly/reqmited through
211 India Competition conducted by the Union Publie Servire
¢ommi gsion in the Indian Police fervires with effect from
send July, 1973, 17th July 1975, and 14th July 1876, They

are posted in the U,P, c‘adre: Their particulars have been
given above., The opposite pErty nc.3 w 17 originally belonged
to the U,P, Polis® Service. They were proroted to the Indien
Poli;e Services on various ®tes from 25tb April 1978

26th March, 1980, The respe~rtive dgtes of appointment ®
1.P.S, are given in _;_i_gp_gz_@._;-_; to the appli~ation. Their

. respe~tive years of allotment have alsc been given in the

-

. - B
Ba(/l. /[@/L .L Z(

said appendix.

(11) That in the Indian Poli~e Servi-~es, 25 perrent of

~

—
x : hd
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the posts were filled by way of promotion fom the State
Servires and the remaining 76 per~ent were filled by the .
dirert reeruitment, However, through a‘notiﬁcation /
d&ted 5th July, 1977 issued by the Govemmnent of India;
Ministry of Eome affairs, Indlan Polire Scrvine (Re~raditment)
Rules 154 were amencded 2n @ thg guotc of 25 perrent for
prom tees 'é;as 2llowed & be enhanered to 33.33 per~ent, & copy

of this amendnent is 2ppended 2s Appendiz-= tO this applin~ztion

(iii) That pricr to the s2ic amendment therec were 58 posts
in Uttar Fredesh in the Indian Poli ~c Servi-c C2dre wrieh
werc in the cuwts ¢f promotees meining thereby, tc be filleg

by promoticn frem the Stote POli e Servi-e,

(1v) That in pursuan-~e of the s2id amendaent & ted S5th July
1277 the Govt., of India issued @ notification on 12th September
1277 throuch whi~h the number of posts in the IPS in U,P,
be filled by way of prorotion was in~rezsed to 7€, Relevant

extre~t of Govt.of Ingiz's Notifiraticn is annexed as

Appendgix No,3 to this eppli~ation.

(&) That on 11th September, 1277 as 56 promted officers
jn Uttar Predesh were holding the various posts in the
Indian Polinre Serviece in the quotz for prmrmotees cnl}y two
posts were evailable yet 1o be filled by wey of promotion
from the State servi~es, Shri J.M. S=xenz and Sri B.K. Singh,
the two promoted offi-~ers though proroted later but could be
promoted to the Inglan Polire Servilges ze~ocrding & the old
quot2 of 58, S0 they heave not been impleaded &s opposi te-
parties/ respondents and their position has not been ehallanged
(vi) That the oppositc’-' parties 3 to 17 have been pror te d
after the s2ig amend’mmf and they ~culd not be prorcted withou

Sk pedd L | -
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the enhanrement of the quota by the amendment of 5th July,
1977 and the notifir~aticn dateg 12th Septcmber,1977, for
several years, but this bulk promoticn was only possible
due to the enhzneement of post vide notifiezticn

gated 12.9,1577,

(vii) That the opposite parties no.3 % 17 have been
given the Year of Allctments of 1972 ang 1973, meaning
by they have been promoted to ste2l 2 mrreh over dire~tly

re~ruited offirers in the Indian Polire Service in U,P,who

| Joined the Indian Poliee Servi~es murh earlier than the

sal d amendment and enhan-~ement of quwta, As gtated above
the applirant no,l joined I.P.,S. on 22,7,1973 and the
appli~ant no.2 MrXammveer Singh Joined on 17.7,1975, and

the applirant no.3 joined on 14.7.1876,

(viii) That all the 2ppli~ants were selested 2and substanti vea

1y appcinted 2as @ d re~t recrait in the Indian Foline Servines
in the U,P, Cadre much before the amendment of the Rules
and enhan~enent of post for promotees vide nctifin~zation

d@ted 12th September, 1977,

(ix) That the promotees who secured prom tion after the
s2id améndnent and solely in eonsequence of the enforcement |
of the s2id amendment r~an not t8ke back their senicrity and
the se-~ure @ MaT~h over the d re~tly re~ruits and substentive-

ly appointed I,P,S5. Offi~ers, whc Joined mu~h earlier,

(x) That the amendment dted 5th July,19%7 is not
retrospe~tive elther expressly or implied. S0 the pmmotegs

se~uring prototion in pursusnce and in~onsequence of amendment

;"- ‘}"“

\\

Spd 1o by



S

o8

and enhan-~ement of quot> ~an not be given 2 drek geniority
as s21d bark seniority will mean giving retrospe~tive effent
o s2id cmmending rule, ag the gaid amendrent Rule is €lauge
1(2) spe~itifally prcvides @

'They shzll acme intc for~e on the d&te of thelr

publieation in the official gazette,! |
The s2ne heés been published in the gazette of the Govt, of
India extrecrdinery on 5tk July 1977 as su-~h the enhan~ed.
cuwte of proroted ofii~crs e2n only kx effe~t frorm 5tk July,
1877 angd the cfficers preroted in pursuzn~e of the s2id
ent'nrerent ~2n be valigly mente re ¢f the Indien Polinse Servine
only on ¢r after Sth July 1877 and not befcre, In the 2ltemae
tWve it ey be pocinted cut thet the 2~tu~lly posts in the

cuot2 of prorotees in the IPS in U,P, were enhén~ed by the

"notifi~ation ®ted 12tk Septembe r 1977 and from that date

tte 20 posts stooé vzlidly enheénn~t d in the cucte of promotees
in the IPS ang 21l thocse wlo hove been prorrted thereafter in

parsun~e cf the s2i¢ enhzn~cnent of posis ~o2ld only be there

 from 12th September, 1877 and not Xxfore,

(xi) That in pursuan-~e of the aendnent dated 5th July
1977 2n & the notifi~2tion of the Govt.of Indiz dated 12,7.1977
the Govt,of India issued anciher oTotI ON ‘24:.4.1987 in respest
of I.7.5. offirers in Uttar Predesh with & detailed position
as to how the promtees in the I,P.5. in U,P, were té be
agjusted in the Senlority of I,P,S. Officers in U,P. A cOpY

of the order dzted 24.4.1987 is annexed as Appengdix Nc,&4 to
this Eppli;sticn. In this order the opposite partdes no.3 to
17 have been given the benefits of Senicrity from the dtes
e2rlier than the amendnent in the Rules and from the detes

nush carlier than the nctifi-ation ted 12,9,1977 and this

Sd 1L



?(7
-g-

Govt. crder antuzlly gives retmsper#tlve effe~t to the gaig
amendment and nctifi~ation dated 5,7,1977 and 12.2,1977
respe ctively. Thougl neither the amendment in the Rulesg

nor the Govt.of India's Notifiraticn dated 12,2.1977 whinh
fartually enhan~ed the posts in the I(.P.E.. in the U,P, to be

fi1led by promtion provide for retrospective effect.

(xi1) That the s2id notifi~2tion d&ted 12.8,1877 whiah
in~regsed the posts in the premotees quote in the I,P.S.in
U, P, 2150 mrkeg 1t ~lear that the s2id enhznrelient in the
number of veénr2n~ies to be filied by promotion in the IPS
shall ~ome intc €ffe~t from the &te of the s2id notifinraa

tion i.eo 12.,8,1977, In clause 1(2) it provides 2s under=

'They ghall come into for~e on the &te of
their publi~ation in the cffin~ial Gazette,'
Meaning by the number of posts fOor promctees in the IPS in
U,P, were shell in~reaged with effe~t from 12,2,1977 angd the
opposite party noc.3 to 17 who have been promoted in this
inecreased quota of promcted on additional posts c2n under
no ecireumstances be treated to© have been promoted or held

posts in the Ingian Polire Services before 12,2.1977,

(xi1ii) That Sec~tion 3(1-4} of the All India Services Aot,
185L empowers the Govt.,of India t make Rules 3lsO empowers
the Govt.of India to give xrixx retrospective effent to the
Rules s© fremed with one conditicn that no rule so fromed

mEIRXaoEx aem g iznxikazx shall be given retrospe~tive effert
g0 as to prejudi~ially affent the interest of any persdn to
whon the su-h Rule mey apply. The @lause of that provision

ned Hodd ZZ(“
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'But no retrospecrtive effent ghall be given to
any rule g0 ag tc prejddin~ially affenrt the
%r;taeref;chgilzny person 10 whon su~h Rule mey
PP .
The eppli~ants 2re 2dvised to0 st3te that broad meaning
an 4 effert of this ~tndition is that retrospertive effc~t
t0 any amencément ~2n not ‘be given in an arendment whish
ey prejudiriczlly afiert the other members of the serviee
wlo a2re 2already there.
(xiv) Thet the appli~ents were substentivcly appointed
in the Ingdian POlir~e fervices mu~h before the s2id amendnent
dted 5,7,1977 an g thet emendment ~an ot be given Tetros
pe~tive €ffe~t in 2 rRoner w4i~h prejudi~ially affent the
appii r2nts, |
(xv) That the cpposite pirties no,3 to 17 prom ted in
the services in 1278 and thereafter ~2n not be plared above
the appli ~ants who alre2dy had been substentively appointed
in the servi~c. Such boek senfority s not perrd ssible |
under Se~tion 3(1=2) of the a~t, nor the Rule e2n be given

retrospe~tive €fe~t 10 &k that extent.

(xvi) The 1 in September, 1888 & sele~tion has been made
in by the Govt.of Uttar Pradesh through the departmentzl
sele~tion Ccmmi ttee for drawing'a penel and panel has been
dzevén for promotion 10 the post of D, 1.G, in the State of
Utter Predest in which opposite party no.3 to 17 have been
treeted senior tc the appli~ants illegally ang érbi trerily
and scon the 2ppli~ants' will fare supersession.

(xﬁﬂ Thzt onre the 1llegal promotions are mede the
appli~ants vill fe-~e irrepareble loss in the WAy tha_t thelr
prormcticns will be delzyed for lonpg. They will s'lﬁ‘fer in
tte miter of emluménts znd perPetuzily they will be thrown

be~k in the mtter of further promotion,
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7. RELIE (S) SCUGSET:

In view of the farts, mentioned in the 2bow

peregrcpts, the @appli~nnte prey for folloving reliefst.

“(4) Treti this Fon'ble Tribunal iy be plezged te guagh

~

thc ordaecxr of e Govi,ol Incdic dated 2444,1987 zng

\

trhe penel fOr promcticn 1o the post of D, I.G,drcwn

n

— in Sfeptanber, 1880 by the Govieel U,Fy 28 ter

samronin g the gimc from the Stete Govt. =5 far as
it aelates tc the opposite perties nc.3 to 17 'with
further dre~tion thet the amendment gted 5.7.1977
an ¢ the order enhan-~ing thc cuots ¢f proroteeg
F&ted 12,3877 mry not be given retms.pént:lve affent
that is tc s2y the affert from the Gites earlier tha
the &tes of notifi~2tions on the basis of the

following arcngst other grounds ¢

(2) Be~2use in view of the provisions of Se~tion 3(a)cf
tre 411 Ingiz Servi~es 4~t, 1858L, the noctifi~zticn
~onteined in Appendix 2 2nd 3 ~2n nct be with

retrcspe~tive aflient,

(b) Ben2use enhan-~enent of quwota of promctees in 1977
e2n not be mde in the wPnner 2s 10 adversely affect
ed the position of the diren~tly rerruiteg offirers,

re~rid ted before the said enhann~ement.

(~) Berzuse the applinrants have been dsecriminated
_ against thelr juniocrs and inferiors in viclation
of their fund@rnental rights, guaréntee ungder
arti~le 14 2nd 16 of the constitution of Inda,
(d Because the State Govt, an d the Union of India are

%u( 7%, L:y'
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1.
egtopped very 8dversely by ~hanging the position of the
dirert re~rui ted IPS Offi~ers, mu~h after their re~ruitment,

(e) Berause in any ~2ge the enhanrement of quota of

promotecs ~an not be given retrospe~tive affent.,

(£} Berause no offirer nan be 2llotted 2 Year of Allotment
e2rlier than the year of cre2tion or existen~e of

Ve n8lnY e

(g) Be~2use even unger IPS Rules no offi~er ¢2n be given
2 Ye2r of AL10tment without existenre of the va~aney

of the post.

(h) Bereuse 2 Yeor of Allotnent givenv tc the opposite
perties no.3 to 17 are wholly arbitrery when in '
those years these posts @and v@n2nrieg were not
aveilatle for the prorctees. The s2me is wholly

arbitmr TYe

(i) Berzuse the Year of Allotment cah be gnat-hed rk
only 'to tte extent of 2aveilability cf pcsts and
vacan~y 2nd not beyond it.

(3) Because the applicants category ~2n be with-held in
the Mar~h of Senicrity only and to the extent where
they 2re in exr~ess of the gquota fixed by the Rules

for each c2tegory.

(k) Berzuse the seniority has to be 2djusted only in
arroTdEn-~e with the gquwts fixed by Rules and not

beyond it.
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8. INTERIM ORDER, IF PHRITYBD FOR:
FPending final déni.sion of the appli~ation the
applirants geek 4ssue of the following interim ordert

No promotion be gilven t0 the respendents no.3 to 17
on the kesis of their year of 2llotment given by Appendiz.l
for the re2sons 21lready enumereted in the foregding p2regraphs
and for the re2stns thet su-~h promoticn will ~2use irrepareble

loss to the appli~ants.

€, DETLILS CF TF7 Rili:DIzS IV LUSTED ¢

Ne further I€m€d§' is'eveilable umnder any rale or lew,

10 MRATSER NCT FEIDING WITE ANY CI¥ER CCURL EIC,

splicgnt further de~lares thei the empanelment of '
the opposite. parties no.,3 t¢ 17 45 nct undger ~hallange by
the appli~ants in a2ny court of 12w,

11 .PARTICULARS CF B&NE DRAFT/POSTAL ORDEE IN RISPECT
OF iEE &PPLICKTICN FEE,

lic.of Indizn Postrl Orcer- D p6S196

Name of the Issuing Post Cffices \\\:a&,\cmuk %QN\()I\ LU O
Date of Issue of Postel Orgers. A\-\\~ %%

Post Offi~e 2t whinh Payable: WA AP

12, DETAILS CF INDEX
BRCIOSED

13, LIST OF ENCLOSURES: v
i) Application Ws 19 of the Administretive Tridbuml Act
i1) appendizes Ncl.d tc 4

1i1) Post2l Order

~

},SJ (L@J,Q:JZ 9{}»‘ o .' I
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--------------

1 Sq&e)t \(\\LM Q S/o Sri Q\n\__& Q Q%\n
worliing °~S Q&(wu %Oox,u,\ C Y. (}:umfbx%&g\,w%m

Resident of CJ‘Uwv \N\o& %zwm\ruac&wn/\)qk @;ww»n (Smw&%:l \ t.x/b\wo«j

,\}(\.\L\W\LQ%\.\L,&R
. du hereby~veriiy that the ~ontents froml to0 13 27e

iruc to my personal knowled e and belief and thnt I heve

nct suppresscd any mterial faats,

Fle~c® Lucknow g,,dz‘,é M&ﬂ-ﬂ %
Dzted \¥-\\.88

To

The Registrer

( . &3 g g& -\’ ggi i?\,&)\w\o& ﬂmbo’v\c& Q)@\/\A/\,
| &\N\\NM T
W\ L‘J)‘J'\}é V‘LES;
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IN THE (EWIRAL . ADMINISFRATIVE TRIBUNAL

ADDITIOVAL BENCH AT ALLAHABAD,

L4

CIRCUIT BENCH LUCKNOW.

Syed Khalid Rizvi ard Others ess Mpplicants
‘Versus ’
Union of India and Others s« «s Respordents.

Dates of cppointmerts_to IPS of Respondents Fo. 3_te 17

Kame of officers Date of . - " Year of
\ ~sppointment  g)3otpent
L _ ‘to IPS _
1 2 3
Sri K.P. Tripathi = 25/4.78 1973
sri D.K. Agarval 254,78 1972
Sri K.N.Bhatt S 25T . 1972
Sri Yogendra Pal 254,78 1973
sri P.P.Srivastava - y ‘253’_4578 . 1973
Sri Atmad Hasan 25478 1972
Sri ANISingh C 2sikT8 912
- Sri R.S Narain 25878 agm2 .
CH‘J toodod Joe S S
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"8ri ReC. Srivastava

Sri Hori Lal

Sri HeP.Tripathi
Sri T eA K.Jo shi

Sri P.B.Singh
Sri YMeanager Pérdey

Sri H.P. Misra

ed Hatd oy

2643.80

L N Y A O W N .

-z —TT TR
- R 0 e A gp G W ap gn D U g Gy WP S WD gy X 2 I X 3 g ------------------- 3--——
25,4578 1972
25¢ 4,78 1972
25:4.78 1972
29, 7. 78 - 1972
11,7579 1973
1167, T} 1973
1973



IN THE CENTRAL ADMINISTRATIVE TaISUNAL,
ADDI TIONAL SENGH AT ALLAHASAD
CIRCUIT BENCH ILUGKNOW

Beglstration Case No. __ of 1988
~ 3yed Khalig Rizvi 2né Others ,..7 Applicents
Versus
i
{,

Union of Indie and Cthers

( APREIDIX NO. L )

- E oem  wm mm M e o we e, B Y™ M8 emm  Gm  ME ey wm ™ an e g am ™ e em e ma

Peo 18T D I 20 p0 I1 €2CLI(UN 8 BU~=SHCLICK (1) Gr 7R
GLLETIE (S TUDIA FITnA~CEDINARY DALED: 5.7.1977.
Kos 11039/2/77-418(1)-»
\, Government of Indie
\-.-"(J I . .
N Iinistry of Hawe Affairs
i Dep-rtument of Personnel & AR

New Dpeihi- the 5th July,1¢77

NOoITIFICATIGOCN

GeSeRes478(E).+. In exercise of the powers conferred by
suP-section(I) of Section 3 of the pl Indie Services Act,
1951 (61 of 1951),the Central Government, After conshiltation
with thc Government of the'statcfs concerned znd the Union
Public Service Coumission, hereby makes the following rules

furirer tc amend the Indian Police Servige (Recruitment)

god (L Ly ke d



g

Rulers, 1954, namelyi=

1. (1) These rules may be called the Indian Poljce
Sérvic'e(mqruitment)} Third Amendment Rules,1977.

(23 They shel. come into force bn the dzte of their
publication in the Official Gazette.

2 - In Hule 9(2) o: the Indian Police Sm'vice

(recruituent) uul"S’ 1954 for the figures ané words * 25 per

1 er cent®
cent? , the figures 2and words " 33-z- p shali

ko substd tuted.

3 Ne CIOPRA )
ETARY GF TIB GOVTe CF INDIA

S
ja v}

JOINT SE
Fo. 11039/2/77-A15 (I)-b ' Deted gth July, 1977
Copy forwarced for iaf on a 10‘1' TG4
- T die Chief Secr—jetaries of ail the State Govermn ntise
2, The Secretary, Union Putlic Service Commissi;n,
New Delhi vith 10 spere copies wiﬁh referéacs to

his lecter No. FoI/18/77-SI1 dated the 4th July, 1977.

S The Lok Sebha Zecretericat(Coumd ttee =ranch)e
4.  The C & AeGe of the India ( 5 speare copies)
54 The Rajya Sabha Secretariat(Committee oranch).

Se dMinistry of Home :‘ufarls( UIs Seyt.LOD./PﬁI‘So,LI SecC.)
200 spare copies. - '

( ho Re DlmTﬁ)
D“‘\I&. ""SIG ER

SCPBY e AIs (III) SPC'C‘_LOQ for biar ua]/‘;-lg(;[:[) section/
LIS )IV) SeCth-.io

..
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IN THE CENTRAL ADMINISTRATIVE TRISUNAL
ADDITIONAL BENCH AT ALLAHAPAD,
CIRCULT BENCE LUCKNOW

Registration Gase No. ‘of 1988

¥ 8yed Khalid Rizvi and Others ces Applicents
¥7ﬁ Versus
Union of India and Others : soe Respondents
( APPEXDIX NC.D )
PUSLISTED IH ITE GAZETTE OF INDIA,PART II SEC. 3(i) Dt. 12.9.77
No. 11052/2/77-41I8 (II)
Govermment of Inéia/uharet Sarker
Einistry of Home Afferis/Grih Mantrelaya
‘ Depertueat of Persomnel and Administrative Reforms
-~ .
“ (Keriik Aur Prashesnik Sudhar Vibhag)

L : . Niew Delhi, the 12, Septeuber, 1977 -

" NOTIFICATION

GeSelleo NGe ¢ <sec0eosssseessln exercise of tihe poweis
conferred by sub-section (Z)of section 3 of all India
services Act, 1951, (61 of 1951), read with sub-rule (I)
and  the first proViso to sub-rule (2) of Rule 4 of the
Indian Police Service ( Cadre) Rules, 1954, the Central
Goverament, in oonsultgtioﬁ with the Governments of the

Sietes concerned, hereby makes the following regulations

Sae/’z /ﬁu»ji 2\5‘ ' \N&w\a)
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e

further to smend tre Indlan Police Service (Fixation of

Cadre strength) Regulations, 1955, namely i=-

1. (1) These regulations may Be called the Indian

Police Service (Fixation of Cadre

Sfrengtb)

Tird Amendment Regulastions, 1877.

(2) . They shall come into force on the

date

of their publication in the (fficieal Gazette.

2o In Schedale Lo vhe Incien Police Service

(rixation of Caére Strength) kegulations, 1655, fcor

the he-dings'Andhra Predesht', 'As
tCujerat!, tHeryenat', 'Bimechal Pr

sca-Megnaleyst,

adechl!y YJammu & Keelui

‘L'rﬁ?taka',.'ﬁerela', .adlhye Predesh?y MWalarechire!
oenipur Tripure'y, 'Orisce'y 'Punjeb!, 'Rajes

teikkim!, !Texil Nedu!, 'Uttar Pracdesl, !'West

v

!
H

L0

o

o

Bengrit,
&

and'Union Tcr“otorlps' and the entries occurring

200000 %000

« s 00 Fg g0 tase

" ULIAR PRLDFSE »

1. LI-L(’R P(JQ}_ U IVQ igg § ’ ,F C‘f}'p ..... f 'p =

Inspector General of Police

Idrectory, Civil Defence-cum=Comneandant
General, Home Juards

Inspeltor Generzl of Police, P&C

Inspector General of Police, Ihvelligegce
Depar tment.

Additionel Inspector General of Police.
Deputy Inspectors Generel of Police

-

Deputy Inspector General of Police
Training and Principal, PIC,Norada®ad.

Deputy Caﬂmandant Genersali, Home Guards

Deputy Inspeutor Generai of .Police,
Railweys

. \ {lgér\A;LXNxo§» 

. (d

-

thereunder, the fo;lowing shall Pe substituted,

nesely d=

167

1
1

1

1
14

1
1

(ﬂmxﬁtinU<éQC
fMJ/

toikert,
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plrector of Vigilance

Deputy Inspector General of Police,
PiC,Northem Sector,Southern Sector,
vestern Sector and Eastern Sector.

eputy Inspector General of Pdlice
(special Inyuiries)

Additionel peputy Inspector Generzsl of

Poliice, CID

Qpp

Aseistent Inspector Generci of Police,PAC

hssistant Inspector Genercl of Police

superintendents cf Police

Supsrintentent
Quperintenéent
Superintendent
superintendent
‘Superinveadent
cuperintencent
Superintendént

superintencent

Additions:. Superintendents of

Additicae_ supfFrin

Gorexhpur .

o
cf
of

£

C1

ct

f Police, Varenasi City

Policc, Lzlditpur

roudce,Eesdyuarters

Podlice, hrpﬂ'cny

Folice, Lucknow City

Police, hgra City

of Poiice; Allshabed Gity

of

Police Meerut City

iteadents of Police,

kfditional Superintendeats of Pelice,

~ereilyy

T

Policé

1

- 48

(e

Superintenient of Police,Intelligence Deptt.6

superintengent of Police, Criminai
Investigation Department

Superintendent of Pclice,leIs nS. L.B.

COOper?tiVG

Supcrlnuenhedt of Poiice, C. I.IL,L.I.D.

Agriculture

supefintendent Qf Police, Vigilance

Establiskment

10

*'superintendent’of Police(spécial,Enquiries) 1

superintendeﬁt of Police,High Court,

Allahabad

Spd Hold

Wered

2



‘; J - | -4~ L B

. : ' Superintendents of PoliceyRallways 5

peputy Commissioner, Sales Tex(Glgilance) 1

Coumandan$s, P.AsCe,Battaiions. 18
¢mmandants, XXIX, XXX, XXI, XXXII, XXXIII,
IXXIV and UePe FPoheCe Contingent NG. 1 7
Commandant, Specias Police Force,Moredas®ed 1
Deputly Couaqndaat,specua; Police Force,
Norada®bad , . 1
steff Cfficer tc Lhe Commandant Generc -
,/‘"J Homé' \?&1(4_., 1
'”\f\ Deputy Dircctor, Sivil Defence 1
uommc nt, Recrudts,'Training Schoal,
Moreda™ad. , 1
Commendant, Centrel Tra ning Institute,
Tiome Guerds. 1
Comnendant, kRecrults Trainiag Institute,
eitepur 1
, - - Superiatencent of Pelice,ECO
‘ ' Intelii geuce and Investlgat1 on Wlng(CID) 2
1€7
2. Céntral Deputation Heserve J 40p of 1
above B ‘ €7
- 3 Posts teo be filled by promotion unﬁcr
4~ rule ¢ of the Indien Poclice Seryic
( Recruitment)Rules 1654 at 53
L 1 228 2 sbove. , 78
4, Posts tc be filled by direct recruitzent. 156
5. . IDeputation Heserve. | 35
ieave Reserve 7 4]
7. Juni or Posts 36
8e Training Reserve : ' 19
; . -~ pirect Fcruitment Posts 25
Promction posts 78
Total Authorised strength 333

® Sg 2s e %o to b,

e S5 64 80 %q e ¢

Spd bedd by Nk -'\(wm&l&aiw& Vol Ouesia)

. e
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

. ADDITIONAL BENCH AT ALLABABAD,
© LIRWIT BENG®  LUCKHOW,

Registraticn (Bge No, of 1988,
Syed Khalid Rizvi angd Others oss 4DPlicantsg
Versus | '
Unicn cf Indi2 and others ese Be'sponde_nts.

( APPENDIX No, 4 )

- e T we e W o e em P o

1S T ILEDIATE
TIKE SOUND
No. I-15011/5/86-IPS.TI.
‘Goverauent of India

Mnisvr, <f Howe ALfTckrs.

Tew DEiLi, the 24th dpril, 1987

-

M- .
Lve

e Chief Secretar, to the | | -
Govermment of Utter Pradesh,

Lucanow.
sub: IPe(Regulatlon of Seniority) Rules,1954-

Uttar Pradesh~-Determination of Seniority

of Promobtee IP5 officers of state Cadre

prgerdlag.. :
Sir,

I am directed to refer State Government!s % C.

letter Ko. 115-G 1/8 -Ps-2-548(1) /66 dated 15th April,
1587 on the suhject mentioned atove amd to say that

the seniority of promotre IPS officers of State Cazdre

| shal. Pe as follows in the gradation List of IP3

S bkd L Wk
R Bt

<
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-2-
-’ ‘ . #
Officers of Uttar Pradesh Ceadre.
2. The details of sefvice in respect of state Police
Service Cfficers aprointed to ithe Indien Police gfervice
Gacre of Utter Prr-degh are 25 .fol.ows:
§/:0e Name of the Deie frou Dcte of e of
¢fficers which oificer - cehtiauous zppointrent
: is eoavin.cusdy officieting - to the st
in Seédection  in senior cf IPE
lisv. post-
4 tmm gt T & - " R S s S
. ——— e B o a2 - - _ - e
[ o/sri
1o hewishwar Singn 66541673 19,12.1973 €. 8.1974
2. 1.0. Jauhari 5e5.1073 16.6.1973 6. 6.1¢74
S Tori Ciue 20ed, 1074 205,174 22.0.1977
4, Jofl Siugh : ‘ :
Jhendeari - 206441874 - 1.10.1974 28,1977
5. P.N.Tripathi 27.541977 27.5.1977  22.8,197%
6+  K.Besinghal 27.5.1¢77 2310.1976  22.5.1577
Te Sus‘nil AMMEr E.D.1973 1.10,1974 22841977
: Be  Velis Bzl 6e5.1673 110,174~ 22.8.1¢77
Se 1. Ge Ravat 24,74 2Be11a72 22 54 77
1l. Devendre Prased 20, 4,74 1e1Ca 74 22 86 77
VN .
1 1. =i -'Jal 27. 50 77 2705. 77 2205077 .
L 12. £ N Prasad 27.5.77 27.5.77  22.8.7M
13, lak. Tewari 27.5.77 27,577 5.4.78
14. .. Dhown 27.5.7% 264777 Be4de78
/ 15+ HePe Thipothi - =50 10-8=77 2D¢4.78
~  1¢. D K. agraval ~do- 317,75 544,78
17. Jo Ne Bhatt - 0= 1 B 5073 2B.4,78
—_— 18. K._C. JOShi ~-d0- 3067.78 2De4478
'16. ¥ogendra Pal -do- 11,8477 25.4.78

Seb et Ly

~
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’

P. PeSrivagtava
Ahnmad Hasan
Ce ?o Af_'uibotl'i

A . 8ingk

. _‘L'u So 1\:”‘.1?& i1

griveataevsa
Fori ilal
e Pe fripothi

Te Ko Joshi

~Revegiagh

l.anager Pande

ignun.ant Presed Misra -

Uma Shankar

b&ﬁ Maurya
L.H.8ingh
Jagdish Chandre
R.B.Srjvaétéva~

P. e Sexene

,?KJ,,Z@QJ i‘r‘

~

27.5.77
-GO-
27.5.77
-0 0=~

- =Go=
-3 O=
21.7.77

2705-7 H

K. 3. Srivastava -go=~
I&.P.rﬁx@t -do-
‘Yir@ndrs AURE T r50-
L.k, Pende -do=
¢. haChendra ~do-
Us Co Ghildiyal. -do-
 heolShukle -Go-
Una Shankar'uajpéi. ~go=
U;S.Sriv ét avea -3 0=
radhey Shyeam ~do=
Keilesh Neth Mishre

"'610- R

12.11.80

110,77

3.9.,74
S.€6.71
3e4.77
8. 2.75

4.7.74

5.10, 74

Ge 775
10,73
~Go-
8.,10,73
1.74

13.11.76

12,5.78
10.7.78
1€. 2,77

2.2:79
26.10. 80
14.1.75
29, 4,78
2. €. €75
10.5.82
284 3. 80
14,1.79

17377

1001.78 '

61

25, 4478
25.4.72
25.L.78
-G~

-G om

25.4,88
25, 4,78
;5G4‘

27,78
114779
~-30-

26+ 3. 80
26 3. 80
3.10480
3.10.80
6e 12460
Co 1280
€e 12,80
€e12.80

€.12.50

o
o

Y
(00

0

€e 12,80
€.12.80

11.12.82
19,12.83

o11.12.82

11.12.82

-4 O~
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49. E. Ps Shukla. 12.11,.81. -~ 11‘-&2*82 |
50, S.K. Tripethi ~go- 17.10,7¢  =do-

51. Giriraj Sheh -do- 1710, 75 22.11.83

52 Sune Ahmed Rizvi ~3o- 1.5.82 12,11..3
53. KeHe ROy =Aao-, 8¢ 7461 -G o

Br. Copiz 12,11, 81 14.5.79 2. 11,83

v 55. ‘5?-359\7 Lzl 12,11.81 27;10.80 22.11.83
. 56, Pol.Iwiveci 517062 8. 7078 ~go-

’ 57. SieShukle 12,11, 81 - 1%.12.83
58. [..Se¢Rana o702 9. 6. 82 19.12.63
59t s He Fingr A 2‘{1.81 Tel11a77 preiel)

- 60. L Issharge =7C- . 8.’7.8.1 -Co-
The date el inclusion of _n'ame in thp Select List
or the gave of ccm:muous officiation in S(“’IlOI’ post,
vhi clrever is loter in colwmn 3 and 4 shal &Be ,zh—v crucial
gete for determination of senfority in the IPs. If there
i¢ nc Pperiod 01 coatinuous officistion el the cré‘(.?.it. 3
of .oificer,thedace of his eappointment to Lthe IPslsb_a,L“. he
4 the cruciel dste for cdeteminrtion of kis senio ity.

e According to the informetion furnisher? By the
Governwent of Uttar Pradesh, the 10.L10mn2 direct Tec ra;,L. Irs
of ficers started off'iciatign»in semior ‘poets from to dates

stown sgeinst thelr "1"““93 belov s-

§/Ko0. HName of the officer ang .pate of centinuous

year of allotment - - oificiation.
123"
1. c.n,Preml (RR. 1968) 2.10,1872
2. Jengl Smgh(Rd 1969) 11.12.73 . )

{»\&)(e/a\raei\ - A
{\s& \/‘(\xww\.« Q“;&L‘W“Q"
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%e8/5ri AeKe Nitre(RR:1670) - Seda4

4, Crrote Lal(niis1¢70) o 22.5.74
De In P.Sinhf’ (E;!‘.B 1972) : » 1201077
€e Sile Kanclian Choucll.ery ebeTe 17

7. 4. Gwite (RRs 1¢78) 20, Lo 1477

, e Vikroy Singh (RR: 1¢74) Cela107¢

o citendra Kw.ar (1. 1¢74) 27 £ 1CT7C
1CMree henuwse Lutico (Lnsig7¢) 7.10, 16U

1. Meliiav A (asioT) ' 8. 10, 1< 51
12, givreot iriprtrd (Rohe 1977) 2. 12.1¢61

P

loe SoKe Misre (RR: 1976 4,12,1¢81

14, ¢hiv werein fingh (RACG2) S.72,71583
In zccorcence with raie 3(3) of -the EPS/mugulction

ci $eniority mles, 1954, trese €U prosotee cfficers shell
€ cgsigaed the folicwiug yecr of ziloturnt stowpn egeipct
ti.eir names helow -

e ™o e Te e e >-o e ™ e ™ Tt T e ™t e T T e T et ™t T e T e T e T e ™ ™ T e e ™ ™
_ yeer of slliotuent
gl.lc. HNewe ©Ff tne Ofllcer
- e e S G e , e, e M G e e e M G e e - s e me Gk G e e o W W
S/’:"nrl
1. Kemeshwer Singh _ 1ce?

2. M.Co Jauhari : : | . 1963
3. Bperi Singh ' S 1gm0
"4, Jogh Singh Bhendsri . 1970
5. PN, Tripetid . o © 1em2
6. K.V. Binghal o | 1972
.?.Suﬂﬁlewr - 1970

8. Lell. Rl 1970 .

Sieh Ll Loy %A\J



v ;3 T o 3 i
9, ' NoC» Rewat o 1970
10.. Devendra Presad 1o71 '
1. Raw Lel 1972
12. SeHePresed 1eg72
15, Likie Tewari RTITY
14. 5,No Dhown 1972
15. K. Po Tripatld 1273
1€. DKehoreves 1g72
17. Kel.Bhatt L 1gme
16. Ko Co Joshi v g7z
19, Yogeudre Fel 1¢73
2 P. PoSrivestove 1973
21, Atmed Hesm 92
22. C.Fohgnihotri IRTITE
235 AeFesingh 1972
2L, ReS.Herein . 1972 )
De R.C.C8rivasteve ‘ | 1o72
26,  Hori Lel 1c72
217. HoP.Tripatri BT T
230 Telo Joski en2
=, F.Bcings 1973
. 30. i~ia£2:ger Pance 1¢73
31. Banumavt' Prasad Hishre - 1973
32, Uma Shaker ' ' 1973
S3s . KeBeSrivasteve | 1973
54. Mo Po Dixit , 1973
35. Virendra Kumer | 1973

30 . A. Ko Pande ’ ‘ ’ 1973

/;r‘ﬁ t[f&@z@k'g ﬁfj‘;\" ‘\AM\X—A =T=7- |
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T 2 3 i}
o7, Sehe Chenrre ' 1574
O Ue Ce Ghidfiyed : 1¢74
3G fe Be Shuk 12 1676
40. Umé Shenkar gejpel . 1§73
41, UeSecrivesueve 1974
4 2. gecrey Shyel 1¢73
43, -1ilrfek Iieth l.ishre - 1en
44, Lo Ielicurye | 1279
5. Lei.tings . : 1577
4¢. Jeecicl Chanire 1077
47, R B.erivestrve 1¢77
46, 7. -Z“I.‘s exensa | ' oo1em
49, WP.Shukle 1977
50 Selis Tripethi 1977
51, Girirej fren BRTLY.
52 SelsAlmed Rlzvi 1977
53 KeWe KO 1977
54, B, P.Gupte 1877
§5.  Basdeo ial o EEERTYY
56, P.il Dewedi - | 1977
57, GeKeShukle 1979
. 58 ReSeEzne  em
58s SeNeSiugh ey
60, © C.D» Sherme | 1277
Se Uncer Rule 4(4) .of the IP5(Regalation of

Semiority) Rules, 1954 resd with rule 4(1) (i-b)

of the s®ldé rules, these oificers sredl b? placed in
Spd bhaled b WL
| | ek Voo Quadizoweds

. -
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the Gredation 1ist of PIS officerp of eof Utter Predesh

Cadre gs fol:iowsi=-

Heme
/

Ce D Pl‘f‘;ui

“
™m

ri

Foe Db kT tuﬁ

Vi jay Neth Sing.
ile Go Jouheri

Vir Breshel Siagh

m?r

et
RN

o,

e\

e lis Shearue
-R. Ne Sk C
Timenstu humer
- Jangi Singh
Kameshwer Singh
XXNXN XXXX
LeKe liitre
I.e Co EHEWETL
Brupendre Singh
Farish Luzer
Voke Jhz
Crhote Lel
Feri Singh
Jodh fingh vhendari
Sushil kuser ~
V.Re Ral
Devendra Presad
XXIX E’\:‘x

e

(An: 1968)

(BG/SBSC: 1962) -

(SPS: 1968)
(sPs: 19685A
(ePgs 19¢8)

. (sPs: 19g8)
(SPSP 1968)
(& 1968)

(REs 1979)
(RR: 1969)
(875 : 1969)

'ﬁxxx’
(ERs 1970)
sPc 3 1970)
(SPg s 1970)
(SPs: 1970)
(RR: 1970)
(KEP 1970)
(sPS: 1970)
(sPs: 1970)
(SPss 1970)
(SPs: 1970}
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be deternined geperstely in terms of direction

deted 3.2.1987 of the Oentral Adwiuistrative Tridmnel

(A3 eha®ad Bemch) in O-A. Ko. 660 of 1986.

L .
7. tindi Version will follow.

( NeoSe Sharma)

Uncer Secy. ot tre Govt. of Indiz

e 1=15011/6/63-IP5 | Deted 24th April, 15&7

Copy forwarce¢ for inforu:etion 2nd necessary

1. Ine cecretery to the Govie of Utter Pradesth,

Pase(Police) Depertu.ent,iuciinow with 10 spare ccpirs,

"2e The Accountant General, Utter Pradesh, Allahafizd.

( N.S. Shel'ma)

Under Secy. tc the Govi. of India

Copy eech tO D G. Pers. III, Pers, IV,So{IPS II).

-

for use of section. -

\7,/

ection tos

_For Internel Bistribution.
/' 20 spare copies

, S’T{ﬁ\ - XTP\Q/Q‘:J\ ;}:\&C

A X \,chm C&M
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(©n_behalf of resgondents noe 4,5,7,8,9,11a1251§%1§<

IN

Syed Khalid Rizvi and Otherge- -= Applicants
Vs ‘
Union of India and others == == OppeParties

Affidavit of HePe.Tripathi aged
about 54 years Son of Sri Ramashrya
Tripathi, Supdt. of Police,V. Pe

Police Headguarters,Allahabad.

¢ (deponent)

I, the deponent abovenamed do

hereby solemnly affirm and state as unders

1~ That the deponent is one of
the respondent in the aforesaid case and as svch

he is fvlly acgrainted with the facts of the case

_—T:Q)KT—D/V#

-

deposed to below.
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filed after expiry of more then one year is barred by

- 2-

2= Ihat the deponent has read the contents of
paragraphs of the application and the affidavit
filed in support thereof and has understood their

contents fully.

3~ That the conteats of paragraphs 1 and 2

of the application do not call for any reply.

4~ That in reply to the contents of para 3 of
the application it is stated that the aféresald
petition is highly beleted and is barred by limitation
under section £1 of the Act, .

5= That the contents of para 4 of the applic ation

does not call for any reply.

3

6= That the contenté of para 5 of the application
are absol&}ely falseyincorrect and deanied.lt is

stated that the seniority of the applicantsqua the
respondents were determined by the Government of India
vide its order dated 24.4.1987 2nd the same was
duly published and infact was incorporated in the
gradation list of 1987 published by the Director
General of Police Headquarter,&ucknov in May 1987

and‘therefore,the instant Cleim petition having been

limitation as prescrioed under section 21 of the Act

—=
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It is further stated tnat the panel which has

allegedly been prepared by the Government of Iandia

has considered on}y those IPS Officers who have been
allotted 1972 gear of allotment by the Goverament of
India vide its order dated 24.4.1987 and hence it

does not include the.name of all the respondents

in asmuchas the respondents 15 to 17 nave been allotted
by the Goverument of India 1973 of gear of allotment,
The panel has been prepared on the basis of seniority
published much earlier in point of time and hence

the aforesald application is barred by limitation,

7= That the contents of paragraphs 6(1)(11)(iii)
of the application being matter of record does not

call for any replye.

S- That in reply to the contents of para 6(iv)
of the application it is stated that in view of the
amendment made in IPs Recruitment Rules 1954 ﬁhe quota
to £fill in the IPS post by promotion was enhanced to

.

) b .
33 5~ of the postcand naturally it has the affect, of &

z R e LLA

increase in the total number of the post by promotion
~

The notification issued undaér IPS Cadre Strength
b le ' b
Regulstion was act of amendment in the
~

Recrujitment Rules,
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9- That the wmntents of paragraphs &6(v)(vi) of the
application are incorrect and denied, It is stated
that on 31,3,1977 there were elght bacancies in

promotion quota of IP3, Sub%fquentlymyhe sald vacancies

\

increased upto 22,8.1977 due'ﬁokhigg;r promotione
refirement etc, and consequently following 16 promotior

were made in IPS on 22.8,1977:

1-3ri J.3.Bhandari
Z2-5ri Suégl Kumar
3=Sri Velie3ingh
4-5ri V,NQRJQ,

5-8ri i ,Cl.Rawat
G=3r1 GeKoShukla
7=-5ri shupendra Singh
8-8ri Devendra Pd,
9«-Sri Harish Kumar
10=5ri Shivraj Singh
11-Sri Ramlal

12-5r1 S.NePde

13-5ri I.FP.Bhatanagar
1l4-5ri 5.,PMisra
15=-5ri A,P.Sharma
15=3ri KerR:;Q

A

It is stated that the aforesaid incumbents were>ef

the select list of 1977 which was approved on 27th

May 1977, ,7f—zrﬂw’~w—Qi/ﬂ
._.————{E‘)

—_—
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10~ That on account of the amendment in the
Recruitment Rules whereby the quota of promotion

b z—’&“ﬁww L‘\
was increased)on ~049.197% the total number of vacancy=s

[ 79N - O
veage '23" im }>W”“°U°* pota-

97> Sl/fu}- L
1. That as the select officers were

available and the said vacancies further increased

. I'\“V [ Y adae g
upto 6.4.1978 aa&»eensegééntly six more promotions

were made on 5.4,1978 of the following officers,

1-Sri R.B.Mjsra
2=Sri M.C.Jgshi
J-Qri Jagmohan Saxena
LeSri B.K.3ingh
5=Spi L.M.Tewari
6=Sri B.N.Dpaon

vide no’{x}c/«»‘w« k-
12~ That thereafter ern—z further-increase

ofracancies—on 25.4.1978L1j more ap ointments
were made under rule 9 of Recruitment Rules in IPS

ofi the following officersq§,N11q$do4~ud:f

1=-Sri D.K.Ajarwal(respondent no.k)
2=-Spi K.P.Ipipathi (respondent no.3)
3-Sri K.N.Bpatt{respondent no.5)
LeSpi K.C.Joshi
5-Sri Yogendrapal (pespondent no.6)

6= Sri P.P.Spivastava (respondent no.7)

7=-Spi Anmad Hpsan (pespondent no.8)
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8=Sri O.P.Agnihotri
9‘Spi A .MN.Singh (respondent no.9)
10-Sri K.S.Narain (respondent no.10)
11.5ri R.C.Spivastava (res pondent no.11)
12.5ri Horilal (respondent no.12)

13.Sri H.P.Tpipathi (respondent no.13)

12{3) That on 25.4.1978 the new select list
for 1978 was aprroved b: the Commission in which the
kespondent no.14 also figured. He was aprointed in

IFS on 29.7.1878.

13- “hat after the aforesaid promotions were

made till 350.,9.1978 two vacancies continued in promotion

quota which remained unfilled. -pe aforesaid number of

vacancies increased in 1979 and on 31.3.1979 there were
. R R \H’W ]

four vacancies in promotion quota of IPS, Censequently

on 11.7.1979[%@0 promotions were made ofi the following

' incumbents:
}

1=-Sri R.3B.Singh {(prespondent nc. 15)
2=-5ri lignager P,ndey (respondent nc.16)

14- That betweeb .0.9.1979 to 31.3.1¢80 there
o 4@#55
were eight vacancies Sri H.P.Misra (respondent no.17)

and Spi Upa Shanker were ealready p#eggte& on 26.341980 in IF

15= That the increase in the promotion quota of
I1FS was reasonable in asmuchas a number of State Pclice
officers were stagnating although discharging the work

of senior post in IPS, Op account of the increase in the

TS e Alﬁ
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cadre and also increase in the work load the Govt,.

found it justified and proper that promotion gquota which
was only 25 percent should be increased and counsequehtly
it was lncreased to 33.3 percent.It was never challenged
by any direct appointee including the applicants in the
,;Ezi:ﬁ;;g case who were already in the service on the said
date and therefore they can not be permitted to raise any
grievance against the enehancement in promotioan quota by

amendment of IPS Recruitment Rules.

18w That the contents of para 6(vii) of the
application are uisconceived,incorrect and deuied.It is
stated that the direct IP3 officers joined his service
in jg&;or Sq&}e of IP3 and %ng;lren%sring his service
for almost four years he is for promotion in

the senior scale, A promotee IPS Officer is entitled

to be promoted directly inthe senior scale of IPS

In order to rationalise the seniority between the promotee
and direct recruit IPS Officers a method of determination
of year of allotment and seniority has been evolved by
the Goverument as contained under rule 3 and 4 of IFS
CEegulation of Senioritz)ﬁules which provides that on "
the entry of direct IFS Officers he shall be allotted o
year of allotment.On his promotion to the senior post

of LIPS Bis year of allotment will not change and will

remainthe same, dowever as the promotee IPS Officer

meets direct IPS only in the seniori&sy scale of IPS
f
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hence year of allotment of promotee IPS officer is
given on the basis year of allotment of directg

”y
recruitment IP3 officer who hass been promoted earlier

to the promotee officer in senior scale of IPS and

N,
therefore year & allotment of eve u\romotee officer
o oip & has

is almost fourtyears a-head which 48 nothing to do
with the promotion in senior scale of IPS and hence
the contention raised in para under reply are m.gleeals
incorrect and denled. The contention clearly shows

that the apgiicantgare'mistaking their entry into

with
the service $has the year of allotment of promotee
pha
IPS Officer in asmuchas the applicangL;oin service

in :}v\vu‘“

in IPS|8né& can not claim any parity with the year of
allotment of the promotees who have béen given the
said year of allotment in view of year of allotmen®
of direct IPS officers officiating in senior scale of

pay earlier to the said promotee IPS Officers,

17- That the contents of paragraphs 6(viii)
and (ix) of the application are incorrect and denied.
There is no supersession or scdring march over the
applicants by the promotee IPS officers in asmuchas
their zppointment in IPS has nothing to do with the
seniority in asmuchas senlority is determined from
the date of officiéting promotion on seniorNScale of
IFS and the applicantywho joined service in junior
scale can not claim any parity with the promoteed

In any case the amendment made in the year 1977 can

=<
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.10t be allowed to be challengedafter more than a decade
The applicants in any caseﬁggﬁé aggrieved with the said
At de ZX 8N

amendmentkwas promulgated and &meny—c2se when the
answering respondentis were promoted in IPS in senior
scale of pay under Rule 9 of the Recruitment Rules

and therefore the challenge of the said amendment and
appointment of the answering responfient is highly
belated'and barred by limitation and even otherwise is

wholly misconceived and the instant ap?lication is

liable to be rejected.

18- Ihat in reply to the contents of para 6(x)
of the application it 1s not disputed that the amendment

in the Recruitment Rules is prospective, the answering

respondents became the member of the service only from

the date wnen~the—answeriﬁr~1mEqxxihaﬂrﬂmaﬂnm&*manber}\
M*they were forually

appointed in IPS under rule 2 of the Recruitment Rules,

However rest of the contents contained in para under
reply are misconceived,incorrect and denied. It appears
that the applicants have not gone through the seniority
rules which lays down the methology and manner in which
year of allotment and seniority of the difect and
promotee IPS5 officer is determined and hence the entire

oonfusion has been created,

19~ - That in reply to the contents of para 6(xi)

of the appiication it is not disputed that thegGovt. of
-——%;:17

-—
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India issued order determining the seniority & the
answering respondents on 24.,4,1987.Ihe rest of the contents
are absolutely misconceived,incorrect and denied. It is

stated that the Govt. of India has degermined year of

allotment and senifority of the applicants stricily in
accordance with the rule 3 and 4 of 1IFs é%éﬂigkgag’aaa
Senlerity-rutes ignoring the entire earlier officiating
Somior Pt &
service int;PS for which some of the answering respondents
have approacihed the Hon'ble Iribunal and fa—ease in respect
of respondents no.l4,15,15 and 17 the Hon'ble Tribunal
have pronounced the judgment dated 2.12.1988 in OA cese
no.626 of 1987 directing the Govt. of India to d etermine
year of allotment and seniority of the said incumbent from

the date they continuously officiated on senior post in

IFS-

Z0= That the contents of para 6(xii) of the
applicetion are wholly misconceived,incorrect and deni3d.
It is stated that year of allotment of the officers has
nothing to do with the number of postsin IPS In asmuchas
year of allotment 2nd seniority is relevant for the
purposes of further promotion etcifhéa

~
relevance witn the number of post in asmuchas year of

d it does not have any

allotment always pertains to the junior scale of IPS and
hence as the promotee IPS officers #es always promoted in
senior scale of IPS the same has no relevance with regard
to the inter se seniority of the direct and promotee IPS
officers and the contention raised that the answering

respondents have been given senlority with retwoerep*ive effe
=)
s T




™

™

effect treating them as a member of the service with
retrospective effect is absolutely incorrect and denied,

It is stated that the seniority and year of allotment

of IPS offlcer is determined under rule 3 ans 4 of the
Seniority rules which recognised the continuous officiation
on senior scale of post and has nothing to do with the
appointment in IFS with the date of appointment in IFS
under rule 9 of the Recruitmeant Rules, It is not disputed
that the notification dated 12,9.1977 was prospective

and all the answering respondents were promoted in 1IP3

onnly within their quota,

Zy ~ That in reply to the contents of para 6(xiii) ,
- ns, 350 O 2 Yoy Unolin

of the application it is stated that no rule has been

given retrospec:ive effect by the Govt., of India mnd the
averments to the contrary contained in para under reply

are incorrect and denied.

22~ That the contents of para 6(xiv) of the
application are misconceived,incorrect and denied. It is
stated that the applicants were appointed in IFS only

in the junior scale initially end they can claim parity
in the matter of senioiity with the promotee IPS officers
only after getting their promotion in senior scale of IPS
and not earlier to that and hence nefl ther there is any

retrospective effect given to any rule nor it has the

affect prejudicialty #n the applicants,

IR
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£3m That the contents of para 6{(xv) of the
application are incorrect and denied. It is stated, that

the appllicant no,l was given qfficiating promdtion in

senior scale of IP3 only on 29th July 1977, the applicant
0.2 Was given officating promotion in senior scale of IPS
on 16.10,1879, the applicant no.3 was given officiating
promotion in scnior scale of IFS only on 9.8.1980 ,although
all the answering respondents were officiating in senlor
scale of IPS prior to the date when the applicants were
given officiating promotion snd therefore all the answering
respondents are senior to the applicauts and are entitled to
claim year of allotment of those direcgtrecruited officers
who were given prc»motj.&c;x?w %i%ir bif:;j/ :f“ ﬁ%& u\,of\
before the promotees vere promoted“?nd the assertions to

the contrary contained in para under reply are incorrect angd

denled,

24~ That the contents of para 6(xvi) of the applicae
;tion zs stated are incorrect end denied.In reply it 1s

stated that allthe applicaatls were aware of their seniority
qua the gespoudents since long and in any case after 24th
April 1987 when the seniority of the answeriﬁg respondents
qua the applicants were determined by the Union of India ang
the same was 2also duly publisned in the gradation list of

IPS officers issued by the Director General of Police,U.P,
Lucknow and hence the aforesaid Claim petition ;s wholly

NP m%éo~oa,4;'5\

parred by limitationand consideration of the 3 for

WA
penel to the post of Dy.Inspector General of Folice
=
_’_’_____________,__._-—-———/ B



considering them sénior can not be disputed in view of

the aforesaid seniority It may be polnted out that tho
applicant no,1l was also 2 party in OA case no,526 of 1987

and was lssued notice by the learned Tribunal and henee the
insfant applicatlon having been filed on false and incorrect
facts by concealing necessary and relevant facts is liable
tobe dismissed on this ground also.lt is fggther stated that
the applicants can not claim tha@ they were aware of the sen—
seniority list dated 24.4.,1987 in asmuchas even the applicant
no.2 and 3 are party in OA case no. 46 of 1988 R.B.Srivastava

and others Vs. Union of India and others which was admitted

by the Allanhabad Bench of this Hon'ble Trimnal on 20.1.1988

énd the notices were duly issued to tthm. Inthese
circumstances tie applicants having failed to challenge

the aforesaiﬁ seniority within time can not be permitted to
do so and hence the instant application is barred by

limitation under section 21 of the Act,

25 That the contents of para 6(xviii) of the

application are wholly miéconceivéd,incorrecﬁ and denied.

Z6- That the contents of para 7 of the application

‘ere deuied.fhe jrounds lack merit and are wholly misconceive A

The aforesald application is liable tobe rejected and the

applicants are not eutitled for any relief.

27= That the contents of para 8 of the application
are incorrect and de.ied.The applicents are gullty of delay

and laches and concealment of material factsYzéfjhence
TEN s
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the instant application is liable tobe rejected and

no interim order is required to be passed,

28 That the contents of para 9 and 10 of

the application do not call for any replv.
I, the deponent zbovenamed do hereby declare
da . - N
that the contents of paras! =39, '7’3‘}31“@);15)75‘ —

of this affid?zit are true to my personal knowledge and
- ‘ i
those of paras{(8Y T7VGIS (R thiv) JECo1 14 21 2B0\Q) —0u

e : “ are based on the perusal of record "
b — o
and toose of pareas M,é@\/ IS U’/‘ 1(>LQ\/ W7, 130 %ﬁféz”‘>
e }\are pbased on legal advice which all

I believe tobe true and nothing material has been

. gBncealed and no part of it is false, So help me God.

S

DEPONGENT

- I, Lalloo Singh clerk to Sri SUDHIR AGARWAL
ADVOCATSE [IIGH COURT ALLAHABAD do hereby declare that the
person making this affidavit and alleging nhimself fobe Sri

W, ) <l .
P t m\is the same person who is known
o
to me'Erom—the—perusatorTerond, persorally.
| dedlpo o'y
_:———-“\\\
Clerk

w
Solemnly affirmed before me on the iath day

N .
of Dec.1988 el .0pawm/p.m Wwno hés been ldentified by the

aforesald. ?ﬁ\w»\ﬁ——s
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I have beea satisfied myself by examiniog

the deponent that he has understood the contents of

this afficdavit which has been read over and
explained to him,

Qath commissioner

——— 4 vo————

T;:»- . - . . -
:, W“"*—f«
LU L Faka
|
. 19-12.88
84/55¢
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL ADDI TIONAL

BENCH AT ALLAH2BAD(LUCKNOW CIRCUIT BENGH )

REJOINDER AFFIDAVIT

OF APPLICAITS TO COUNTER AFPIDAVIT FILED BY RESPONDENTS

{#ﬁmﬁ
R AN LN ,;;x‘ .
5 ;/'"’“ e NOS. 3,4,5,7,8,9,10.11,12,13,14,15,16 aD 17
PN =N
;E:&’ AFFIRAVIT g\‘% N
A 438, ; . '
R O i O.A. CASE NO. 205 OF 1983.
L by, AuamasaD o T00f
. ':\,)y :W :'/ - &
D, C e L
~, ¥ '.*,\g) L
SYED KHALID RIZVI AND OTHERSs ececocecss FPLICANTS,
VERSUS
UNION OF INDIA AND OTHERSe eessccecess« OPPFCSITE PARTIES.
AFFIDAVIT OF SYED KHALID RIZVI, aged about
40 years Son of Sri S.&. A.Rizvi, Supdt. of
Police, Crime Branch, C.,I.D., U.P., Lucknow.
( deponent)
I, the deponent adbove named o hereby selemnly
affinmm and state as unders
4 < 1. That the deponent is one of the gpplicants in

the aforesaid case and as such he is fully acquainted
with the facts of the case deposed to below.

2. That the deponent has read the contents of
the Counter Affidavit filed by the respondents neos. 3,4,
5,7 to 17 and has understwod their contents fully.

3. That the contents o¢f Paragraph=-3 of the
Gunter Affidavit need no reply.

4, That in reply to Paragraph-4 of the Counter

Affidavit it may be pointed out that the applicatien is

not belated, and Section-21 of the A&t is not applicable,

!
£
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5 That the contents of Paragraph-5 eofthe Counter
affidavit needs no reply.

6. That the contents of Paragraph=6 of the Counte
Affidavit aré denied, In the letter of Govt. of India
dated 24th 2pril, 1987 the manner of detemmination of *
inter-se seniority was suggested. However, the Cadre
controlling athority in U.P, State was the State Govt.
and the State Govt. issued no gradation List as a
consequence of this letter, The Director General ef
Police Headquarters Lucknow was no autimri*i_:y to issue any
gradation list. The gradation list referred t in the
Counter Affidavit was only an informmal information and
not a final determination of senierity between the
petitioners and the respondents ﬁos. 2 to 17, This was
also not received by the spplicant for a long time., No
Panel was drawn by the Govt. of India. The applicants
have challenged the Fanel drawn by the State Govt., for
promotion t© the post of Dy.Inspr. Genl. eof Police, which
has been referred in Para~5 of the &pplicatien, further
the contents of para~5 of the petition are reiterated as
correct. A

7. That the contents of Paragraph-7 ofthe
Counter Affidavit need no repiy.

8. That in reply o Paragraph-8 of the Counter
Affidavit, Paragraph=-6(iv) of the gpplication is
reiterated as correct,

9. That in reply to the contents of Paragrsph 9 tc
12 of the Counter Affidavit, contents of Paragraph 6{v)
and 6{(vi) ofthe Zpplication are reiterated as correct. It
may be further pointed out that the Promotional quota was

erhanced on 12.9,77 and the gpplicants had given the
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vacancy position existing en 11,9.77. The respondents
have not contrmvVerted the vacancy position given in the
application and in order to create confusion had given
the vacancy position allegedly existing en 31.3.77 and
30.9.77 vhich are not relevant to the case,
10. That the contents of Paragraph 12(a) is not
adnitted as correct. The respondents no. i4 was .
wrongly taken on the select list.
1li1. That the contents of Paragraph 13 and 14 of
the Gounter Affidavit are denied., The additional 20
vacancies caused by increased in promotional quota in
September 1977 should not ensble promotee officers
get the benefit of retrospective effect as stated in
&plication. This assertion of the applicants has not
been contmverted by the answering respondents, They
have merely stated that appointments were made against
promotional quota, which is nofthe issue., At issue is
the questicn of enhanced q.zkota for promotees which can
not operate with retrospective effect or any date
before the date of actual enhancement i.e. 12th September
197'7.
12. That the contents of Paragraph=15 of the
Gunter Affidavit are denied. The competence of the
Govt, of India t increase the promotional Gquota has mot
been challenged in the ¥plication. It is the viclation
of Secti?n 3(1-2) of A 11 India Services act, 1951, which
is sought to be rectified regarding which answering
respondents have not averred anything. What has been
assailed in the gpplication is the effort of the
opposite parties to give retrospective effect to the
enhancement of qQuota in a indirect manner by stretching

back the years of allotment., Under no circumstances
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the year of allotment could go beyond the availability of
vacancy in the quota of promotees as existing on 11.9,77.
13. That the contents of Paragraph-16 of the Counter
Affidavit are incerrect and denied. Applicants had averred
that they were all directly recruited I.P.S. Officers who
had jeined the service much earlier then' the motification of
12,9.1977 in=-creasing the promotienal quota, and hence the
officiation of the State Police Service Officers, who were
awarded I.P,S. against the additional vacancies caused by
enhancement of quota can not be given the seniority higher
then petitioners as the same ‘vbuld be in vielation of
Section 3(1-2a) of All India Services &t, 1951, 1In the
Counter Affidavit the answering respondents have net
rebutted this assertion. Instead they averred that the
years of allotment of promotee and direct recruits are not
comparable which is wheolly incorrect.
14, That the contents of Paragraph~17 of the Obunter
Affidavit are incorrect and denied. The contentieon of the
answering respondents that the senierity is detemined from
TR the date of the officiating premoticn is not correct. ‘The
\{‘ manner of determining the seniority is laid &wn in I.P.S.
y 3 (Regulation of Seniority)Rules, 1954,
:ﬁ‘“\-\—uﬁ Further it is again clarified that the spplicants
c: B ,;/ are not seeking to challenge the amendment itself which has
) » — enhanced the promotienal qiota, but are only seeking the

harmonious construction and implementation of‘ the said

anendment with the provisions of Section 3(1-A) of all

India Services act, 1951,

15, \ That the contents of Paragraph-18 and 19 of the

i Qﬁ( Counter Affidavit are incorrect and denied. It is here to

i uj),}\"’ be stated that the notification is not retrospective which

o
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is admnitted by the answering respondent. Nomally the
I.P.S.(Regulation of Seniority)Rules, 1954 wnfer a
certain degree of retrospectivity in detemmining the year
of allotment. In this instant case Section 3(1-3) o£ All
India Services act 1951 is overriding as the Rules made
thereunder can not be in{:expreted contrary of the
provisions of the main Act., Further, the other cases xEkr
referred to by the answering respendent are not relevant
for this case.

16, That the contents of Paragrarh-=20 of the
Counter Affidavit are incorrect and denied. The answering
respondents have stated that the year of allotment has
nothing t & with the number of post in the I.P,S., which
is incorrect. Firstly, the vear of allotment can be
awarded only to a officer has been gppointed to the I.P.S,.
against a vacancy in the pmmtional quota. Secondly, the
year of allotment is also related to the select list and
subject to the basic queta rule,

17, That the contents of Paragraph=-21 of the
Counter Affidavit are inceoerrect and denied, and the
assertions eof para 6(xiii) ofthe application are reiteratec
as cerrect,

18, That the contents of Paragraph-22 of the
Counter Affidavit are incorrect and denied. The dates of
appointment of the agpplicants are relevant in relation to
the date of amendment. Had the Rules not been amended only
2 officers of the State Service would have awarded I.P,.S.
year of allotment before 1977 and the respondents nos. 3 to
17 wuld not have got years of allotment before 1977, as
they have been agppeointed only against the enmhanced qiota,
1s. That the contents of Paragraph~ 23 of the

Counter Affidavit are incorrect and denied. ‘The gpplicants
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were serving in the senior scale of the I.P.S. on the
dates mentioned while the respendents nos. 3 to 17 were
serving in the Special Grade of the U.P. Police and hence
the twe are not comparable.

20. That the contents of paragraphs 24, 25,26 and
27 of the Counter Affidavit are incorrect and cdenied.

In the claims referred therein a different question has
been raised which is not Xivg in the present claim
petition. There was no concealment of fact., The Directo:
General of Police, who himself ought to be a party in the
gradation list can not sektle and finalise it. It was
never communicated to the agpplicants, 7

ol Mol

I, the ﬁeponen'é dove named & hereby declare

that the contents of paras —

S of this affidavit are true to my personal

knowledge and those of paras | £ Qs

are based on the perusal of record and those of paras_—

_are based on legal advice which

all I believe to be true and nething material has been

concealed and no part of it is false. So help me GOD,
Dmlla

2u-1- 1989 LL aﬂqf Lr
‘ gd/‘/DfEl?’ONEN‘I'.
I, Clerk of Sri \AS&&'
oo (Lafuwed. abwocars, HIGH cOURT, LUCKNOW BENCH
LUCKNOW & hereby declare that the person making this
affidavit and alleging himself to be Sri Syed Khalid
Rizvi is the same person who is known to me from the

perusal of record/ personally.
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Solemnly affirmed before me on the zw“‘/th day
of B-B—;ﬂc-‘.. 1989 at 7-n» a,f./p.m., who has been identified by
the aforesaid.

I have been satisfied myself by examining the

deponent that he has understood the contents of this

affidavit which has been read over and explained to him.

Gl Ul b

o
P

\ Je .
. W Bl XTSI RYEESCT T
Qirs vne,, TPy
; CEALEsw Demas
A
Qo ,é-é‘? #/7‘97

T o gy

Qoo BUZ)T 1989
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IH THE CHNVTRAL ADMIWISTRATIVE TRLEUHAL
CLACULT ZABCH LUZKNCY

Cristnal Appln, No, 205 of 1088
BE T EEN -
$, K Rizvi& others «s.Applicant
And

. erg Réﬁ :ondeints
Union of lndla & others Q\(’QMM!S%:

lejoinder ATMESTE o the Lriiuten
Stratecent cf the Resnonﬁanu LCa L

I, sK,Rlzvl, Aged about 40 years, Son
&
of Sayed Adbdul Agi.z Mzvi presently posted asg
S PL0.3,6,7,0, Loucknow do hereby solemnly affimm

and state on oath as nnders

1. That the deponent Is the appiicantpo , 1

in *he ziove mentioned appilication as such he is

fully conversant with the facts and clrcums*ances

of the cuse, He 1o alse doing palirvi on behalf of

Y

[029]

other applicantd

Lo That the contents of parazrarh 1 and 2 01 1

the wri tten gtetement need no reply,

3 That in reply % the contents of para -3
cf the wri tten statement 1t may be poimted cut that
the averments made by the appllicants in the

aprlication are correc® znd ave ments race in the

writen gizierent of *the respondent no, 1 areog

deri=d By to the extent of inccenslstente.ih the



(2)
averments made in %he arplication,
4
™ ] *\ o N )
4, That th~ eratonte of paragraph 4 of the

wrltten staterient ag alleged are wrong hence denied,
The senforlty =nd year of allo¥ment ¢of *the respon.
dents 3 0 17 has beer fixed by the re-gpondent no,l

XL 2 )
and a% ¢ expectlthat the pespondent no, 1 will

apply mind while so fiz-ing the serforlty but lo
We preeont cuge I+ appcars thet dre prespondent no,l
did not apply mind while fixing the said seriority

and the yeaps of alloiment of the respomdents 3 iol’

5 “hab dhe contends of paragraph 5 cf the

wri tte% statement gre denied, The allegatirng made
by the m againgt the Union of India ape

el ther felse, vor inccprect, Those are pelterated

tv be coprprect,

8, That the contents of paragraphs 6&7 of the
wpltten statement as 2llcged a re wrong hence denied,

I+t a2y e pointed out that the senlcrity and years
of allotment fixed by the prsspondent no, 1 are
incoprect and contrars} w the Hnles and the
Provisicns of the &1l India Services Act,

Ze | That in reply to the contents of para-8
of the Ukl tten S tatement , the depcnent is advised
to state that the Uunlon Public Service Commission
was not a nacess_&iry party, The seniority and the

yeaprs of allotment oi the prespondents 3 to 17 was

-

not fixed hy the Union Fubliec Service Comrission
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bt were fixed by the Unlon of india,

8, That the contents of parsgraph © of the

written statemsnt ag alleged are wreng hence dsnled,

S, That the contents of para:zraph 10 of the
wrltéen sfatement as alleged are wrong hence denied,
The application 1l¢ not premature, o premedy was
available to thearplicant but to evoke the

- jurisdiction of this Hon'ble ¥ribunal,

10, That the contents of paragraph 11 of the
wri ~ben staterment as alleged are wrong hence denled,
The avements made there 'are vague and misleading
However 1t may te polnted cust that thore ia no
judgment of the &llzhabad Bench of this Tribunal
or of Hon'ble Supreme Court which é‘wm@j

~ regiii re the flzetion ¢f senlfority of promoted
officers with retrospective affect or flxzation

\ul\ Sgoxf yea:r‘smo I allotment with retrospective affect,

% the guestion of existence of vacancles

or‘arai'lability of veacancieg In the queta for the
promo tees, Horeover retrospective affect of
serbrity or years of allotment adversely affecting
octhep offlcers 5,'n the service is contrary and

in violation of Section 3(1)(a) of the All Indla
Services Act lasg, - Here 1+ may also be agserted

that in vliew oi the bar Impcsed by the other
s

provisions of the _Actiﬂa‘b Rile op amendment of the

Rule can be glven retrozpective affect, dircetly
3 ‘7‘ +
or indire ! Ave
‘ r ctly, The deponent advised to state
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that what canno® be done directly can also not be

permitted to be done indirectly,

11, That the contents of para 12 of the
wriﬁfen statement as alleged are wrong hence denied,
No mleg can be ,g:iven affect 1n(ma'anei'.as to violate
the provisions the parent act,@ﬂ which the Ruleg
have been framwd The deponent is further advised
to state that a subordinate 1agisalation cannot
travel beyond the scope and limlts of a parent
lagislatlion,

12, That the contents of pars 13 of the
wrltten statement as allpged are wrong hence denled,
to the extent thiéﬁ'are tnconsistent with the

averments made in the aprlication,

ia. That the contents of paragraph ‘14 of the
written statement are mlslesding, The applicants
have elabcrated thelr cﬁse in thelr appllication,
The averments of para under reply are denled to

the extent they are-lnconsistent with the averments
oi the appliczais~- In the appllcation,

14, . That the -contents of paragraph 15 of the
written statement ag alleged are wrong hence

vehementally denied, The guota for the promotees

%§€ w:g enhanced in 1977, The resnondents 3 to 17

could noi —come Ln the I,F,”, vithln the ¢

proro+eeszwben such enhancement w: '8 1

o)
thme, Thus the only basis of lawful} entry lut

riice of the respmnﬂenws 3 17 ig/amenﬁwent of
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1077 which enhanced the quotb.&aé\ﬁ&thout exlste nt&
of va.cancs)a\oiu thelr quota, the respondent no.,.,tol7

cannot zet the years of allotment fﬁ-ﬁ&—-‘b’lﬁ@?

¥ 2

We&ﬂier than the year of amendment and
< £ )Y .

enhancement of quota, «d jo this manner the amend-

ment of Rule by which the quota was enhanced has

g’ﬂ

" peen given retrospective a.ffect dirgctly or .

3

indirectl/ Such ‘retrospective: affect is in

vioI?.t‘i%n of Section 3(1)(2) of the all Indla

Servicebhct,

15. That the conten’s of para:rerhs 186 & 17
of the written stateément ag alleged are wrong hence
dented, It may be pointed out that the amendment
of the Rules cannot be given retrospectlve affect
In vievw of the provisions of Section 3(i)(ad of the
A1l Indiafiervices Act, The catd amendment does
riot(only enhancef tht? guota for the promotees Pyt
fh&?alﬁo curta}‘ls the quota for the dlrect rec_ru.ité(
The deponenf\jfu rther advi sed to gtate that those
who come zgzinst enhanced nquota of promotees
tmpwv;ant@d in 1977 could onlv take gseniority

Ao
along with thelp coure parts meaning by, the -

(C_e\rlmﬂ\
i ! rect recril b esme

after 1077 and not before 1t,
By glving back year seniority and yezrs of allotmeni
to the addl, promotles,actually the guota for the
\‘Kdi réct recrilts ha@ been effectively reducedy
I‘e‘?’j.j'b:fpecti‘u’(ﬂ}aj, Mhie is ccntmry to ti:e provision:
of &ﬁggggéﬁx&x 3(1)(a)3ﬁki of 411 Ingla aelvices ACT
The deponent ls advised to state that the 1anguage
of 3(1)(2) of the A1l Inhia Services Act not only

pars tbe‘i‘xjaming of a petrospective rule ot it
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prohibits even any affect of such Rile from being

retrogpective,

Place:Luckhow %L[LM‘{) Q;‘Gh
Dased: 29/¢/d7 Y DEFCHENT

VERL FICATION

I, the a@c:ve named depaen do hereby verify
that thc contente of paragraphs 1 to 15c¢f thls
affidavit are tme t© nmy personal knowledge,

Hothing materl al has been concealed and
no part of 1t 1g false, so help me Codg,
Signed and verified cn #is day of
29 June, 1989 -t Lucknow,
g.dJ phbd Ly

DEFCTENT

% / 1, fdentify the above named deperent who
#'has slgned before me,

QS c)( ‘\wam MM*J
. ng\ Advccate,

ERARe)
Q@Mﬁm SOV bapy Pt

caprnaily

R o g Cron A(@M@{D&Q\

D Ghafbedamt | 1
\*%&\@ { M %

\‘\\Mx o\'\v





